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CENTRAL ADMINISTRATIVE TRIBUNAL 

O.A. No. 250 of 1993 
Date of decision: 29.09.2000 

Kurn. Najemabanu F. Mornin 	:Petitioner [s} 

Mr. J. J. Yagnik 	 Advocate for the petitioner [s] 

Versus 

Union of India &_Or 	Respondent N.  

Ms. P. B. S1h 	Advocate for the Respondent [s 

THE HONBLE MR. A.S. SANGHAVI 	 : 	MEMBER (J) 

THE HONBLE MR. G. C. SRIVASTAVA 	 MEMBER (A) 

JUDGMENT 
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2.. To he referred to the Reporter or not ? 

3, Whether their 1rdships wish to see the fair c'opy of the judgment 2 
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Kurn. Najemabanu F. Momin. 
L.D.C., office of the it. Director 
General of Foreign Trade, 
Reesiding at 2554, Tejpu r 
Momivad, J n am aipur, 
Ahmedabacj, 

Advocate: Mr. J. J. Yagnik 

Versus 

Union of India (to be served through 
The Chief Director General. of 
Foreign Trade. Ministry of Commerce) 
New Delhi. 

The Joint Director General of 
Foreign Trade, li/A, M.S. Building, 
La1Darwaja, Abmedabad. 

The Deputy Director General of 
Foreign Trade, il-A, M.S. Building, 
Lal-Darwaja, Ahmedabad. 

Advocate: Ms. P. B. Sheth 

= Applicant = 	
tll 

Respondents 

Date: 29.09.2000 
Per Hon'bie Shri. A. S. Sanghavi 	Member (J). 

Neither Mr. J. J. Dave, learned advocate for the applicant 

nor the applicant is present. Tb ev have not remained present 

Cm earlier da- also. it appears that they are not interested in 

proceeding with this O.A.O.A is therefore dismissed
r 
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default. No order as to costs. 

c;kA J 
(G. C. SriTvastava) 

Member (A) 

---•- 

(A.S. SanghaviJ 
Member(3) 
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( See Rule 114 
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RESPCENT (3) 
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Certified that the file is complete in all respects. 
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Sicnature of S.P. (j) 	
Signature of Dealing Han. 


